
7N 

617/96 

No one appears. 

	

ist on 7.o1.97 	admission. 

urka'astha) 
iernber (J) 	 jYl ember (- 

b.2.97 for hearing on (admissiOn. 2/ 17.1.97. 	List it on 2  

/CBS/ 	
(V.N. fehrotra) 

Jice-chairmafl 

3 

	

297 	
List on 	5..97 for hearing 	on 

2 
9. 	 admission. 	 * 

(V.N.1ehrotra) 
.Vice-Chairman 

4./ 5.5.97. 	Shri H.C. I"lishra, the counsel for the applicant. 

List it on 23.7.97 for hearing on admission 	- 

along with OP% 250/97 as prayed for. 

485/ 	(K. f1uthu Kumar) 	 (V.N. lehrotra) 

iernber (A) 	 Vice-chairman 

5/23.07.97 	 Ljstdn 03.09.1997 for aajnission. 

(V . N • Me h rot ra) 

	

- 	 vice-Chairman 

List on 7.11,97 for admission. 

(V.N. liehrotra) 
Vice-Chajrm an 

	

- 	 • 



(L.K. Prasad) 

Member (A) 

V\\IL_- 
(V.N. rlehrotra) 

'!ice-chajrman 

None for the parties. Notices were issued 
to the respondents no. 1 to 4 on 4. 3.1998 bt service 
reports are still awaited. Due to ef1ux of time 
notices upon the respondents deemed to have been 

- - - 	 r - - - 	 - 

/ 

6/7.11. 1997 
	List on 20.1.1998 for admissio9- 

( V. N. Mebrotra ) 
ME6. 	 Vice-Chairman 

LI 20.1.98. 	Since no bench is available today, list it on 

26.2.98 for admission. 

(v.K, Srivastaia) 
Dy. Registrar. 

8/ 26.2.98. 	Shri S.N. Jha, the counsel for the applicadt. 

Heard. The applicants are permitted to join in 

this application. 

2. 	Heard 	 counsel for the app'icant on the poit 

of admission. Admit. Issue notices to the respondents to 

file their w itten statement within four weeks. The applicant 

may file rejoinder within two weeks thereafter. List it on 

I 	 18.5.98 before the Registrar for completion of pleadings. 

Requisites may be filed within one week. 	C 

H/s/ d 
)1 

27/1. 5.1998 

served under order 5 Rule 19(A) of cPC. Written 

statement has not yet been filed though Sufficient 

time was given by the Hon'bleCourt, However, two 

weeks further time is allowed to file written 

statement. List on 3. 6.1998 for completion, of records. 

( V.
~J NJ~I 2~~ 
Iç'Srivastava ) 

Dir. Registr 

) 



O.A. 617/96 	• 

998 
None for the parties. W/s has not yet 

been filed, Four weeks further time 	a ia.t 

chance, is allowed to file W/s. List on 28.7,1998 

' for completion'ófrecords. 

V.I<.Srjvasteva ) 
Dy. Regist rar 

29/29 7.98 

AKj 

shri' A.N.Jha, learned Counsel n behalf of Dr. Sadanand 

Jha , learned Counsel present, WS has not yet been 

filed. Though 4 weeks time was allowed to file, the WS 
as a last chance. List it before .the Hon'ble Court on 

11.8.98 for further direction1  

A i 
(S.Prasad) 

I/C Dy. Registrar 

30./;11a8198.' - 	Shri P.K.'Verma,t'hec'ounselfor the respondants 

On the reques.t made byShri P.K. Verria, the 
- 

learned counsel for the applicant, four weeks further 

time is allowed tqfile u/s. Rejoinder, if any f  may be 

filed within three weeks. thereafter. List it on 

3.11.98 for direction. 

I /CBS/ 	(L.R.K. Prasad) 	 (V.N. Ilahrotra) 

Ilembar(A) 	 Vice—chairman 

31.4 3.11•.98. 	The learned counsel -foi the apØlicant states that 
u/s has already.heen.fi.1ed and he has received copy of the 

same. However, W/Sis not on record. The 'office is directed 

to check up and place'U/S,• if filed, on the record. Rejoinder 

if any, may be filed within •twoweeks. List it on 1.1.99 
LI 	for direction. 

/C8SI 
	

(LAKSHI1A 	HA) 
	

(L.R.K. PRASAD) 
FIEIIBER (j) 
	

IIEI'lBER (A) 

/ 



32/13,01,99 	List on 31.03.1999 for direction. 

Jk 

	

(La]cshn'ian Jha) 	 (L.1.K.Prasad) 
Menber(J) 	 Menber(A) 

33.! 31.3.99. 	None for the parties. W/S has been filed. 	, 

Three weeks further time is allowed to file rejoinder, 

if any. Ljst it on 18.5.99:.f'or direction. 

CS! 	' •(:L AKS Hil AN J'H A) 	 (L . R • K • PR ASAD) 

I1EIIBER :(J)" 	' 	'. 	'• 	 11018CR (A) 

.1999 ' 	 s the pleadings are compl€te in this cise, 

let it be 1isted for hearing on- 30. 61999 

( Lekshman J1a )' 	' • 	 (L.R,r<.prasad ) 
Mexter '.a) 	 Member (A) 

35/30. 0699 	or wntof time heä ring is adjourned to' 	' 
S 	 05.0,1999. 

	

(L.'.i<?rasad) 	 (S.Nazan) 	S 

Vice-Chajrinar 

36/5.8.99 	None for the applicant. 

Shrj G.Bose, leaed counsel for the repondents. 
Let it be listed for hearing on 8.9.99 

JJ 

AKJ 	 (L .J HP) 	 ( . R • K . PRASAD')' 
MEMBER(J) 	 .• ' 	MEMBER(A) 

S 	

' 



0. A. 617/96 

List it for hearing 21.10.1999. * 

( Lakshman Jha .) 	(L. R. K. Prasad ) 
Memler (J) 	 Member (A) 

/ 

Eno 

 

a 21.10,99 Due t. 
J. 

non-avellabi.lity ofDB, list it 

! 

for hearing on 7.12.199 

CIA 

42 ir . 	(L.R.K.PPASAD) 
MEMBER (A) 

'C  

AKJ (L. 	) 	 (L.1.K. 	AD) 
MEL" 	EI(J) 	.. 	.' 

39/7.12.99 None for the parties. - 

As it is similarly situated case,let it 

be listed ,for/hearing op 24.1,200Oat30 Pf4(' 

alongwith OA 499/97 and OA 658/96 
. f 

AICJ (L.Jw) 	 (1.R.K.PRAs?u) 
MEMBER(J) 	. 	 MEMBER(A) 



40/24.01.2000 Shri S,C.Jha, counsel for the applicant. 
Non3 for the esporents, 

By the order dt. 0712,1999, passed in OA 5 9/96 

&.0a 617/96, we gathered that these cases were to b B heard 
along with QA 499/97' and 	658/96. It apprs that all 
these four cases were sin ilarly situated. .?urther sinifi-
cant is that QA 499/97 ot (.* 658/96 are part-heard natterx
before actifferent i4ench consisting of Shri L.R.K. rsad 

anda]shman Jha  

That being as 'such, let all the matter be 
placed before the appropriate Eench (aforesaid Ben h). 
i or £ urt he hearing on 02.021 .2000    as part -hea xd ma te r 

i ny lana) 	 ' .N 
SAJ NemDe ) 	 Vjccajryna 

202.2000 

1 

M. 

ShriP.Vema,couei for the respoes,1 

On the req1iest of the learned coure 
for the respondents1  with èonsent, liSt it f ; r 
hearing on 9.2.2)Oo at 2.3k hours as parth ard 

i' ( Lakshmn iha .) 	 ( LJ.Yas4i ) 
!'Jflx (j) 	 t!1em}r (A!) 

'I 



O.-A. 617/96 

42/9.. 2. 2000 	Shri R. Y. ia, counsel for the applicant. 

Shri P,K.Wrrna, counsel for the reSpor.ents,. 
-. 	r 	 • 

Heard the lead, counsel for the  parties. 

Arguments concluded. List it for diretion on 

14.2.2000 foruiss1ons of citations. 
AL 

Lakshi&n .3ha ). 
Member (7) 	. 	 Member (A). 

	

43/14.2.2000 	None for the parties.. 

List it for direction on 29.2.2000 

AKJ  (rc-Jr) 	 (L.R y,P?J2i5) 
ME}1BER<J:..! 	 MEMBER(A) 

44/29:2 .2 000 	Shri N. P,S4tha,' counsel for the applicant. 

Shri V.M.Icha, Sr.S,C0  fo\the respondents 

Heard th\ieerned councl for the parties 
Argumerts conciud 	Daring the'\earing, the learned 

; ouns cj. for the re snde ntS pol nte\ out . that this 
case is hit by resjudcta in view 	the orde of 

Tribunal passes 	A.253 of 19 	(Annexure_15), 
and\he Review App1Icatioñ 	the applict is also 
hit 	sectjon 19 (4) of the A. Act,1985. ' 4St it for 
direct/orders on 73.2bd0 for' ubmiSsIon\f 

pryed for by the counforthe' aties. 

L.R.K.Prasad 
MI 0 	. - 	Nénir• (j) ... 	 Member (A) 

SJ 



1 

- 

44/2. 2. 20'D( Shri A.N. Jha, counsel for the applicant. 
None for the repondets. 

LiSt:. it for directi 	on 8. 3. 2000. 

Lakshrnan Jha,) 	 ' 	( L.R.}cPrasad 	) 
Mernber(J) 	 Membe 	(A) 

4 5/8. 3. 2 000 Shri 	,counsel for the app1jcant. 

Shri E.E.Verma, counsel for the responents. 

Heard the learned counel for the parties. 

Arguments concluded. No furthr paper to be submitted 
The order isrese& 

- - 
Laksbman Jha ) 	 C L. R. Y. :Prasad ) Nem )r (M 	 Menbér ('A) 

46/4.4.2000 Dueto 	preoccupationtt 	court work, 

the order could not be passe34 The order is 

already reserved. 

( Lakshm ' a ) 	 C L. <.Praa 	) 
M&. Memr (J) 

47/26. 5.2 000 Common order pronounced as per seprate 
sheet, kept in 0.14. No. 557/96. The 0.14. 	is. 
dimised 

( Lakshman Jha ) 	 ( L.R.ic Pr asad ) 
Member ((3) 	 Member (A) 


